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CORAM

CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

N E W D E L H I

O.A. No. 1660/89

DATE OF DECISION__10j^*_^i

SHRI BIRP^L SINGH & oRS. Petitioner

5HRI D^M. GnauRDHUN Advocate for the Petitioner(s)

Versus
UNION HF I^DIA & . Respondent

bHRi K«L, fiiTTAL ^ Advocate for the Respondent(s)

The Hon'ble Mr. P. K. kar t ha , I ce c hair pi a n(d } ,

The Hon'ble Mr. B. n, dhguwd iy al , memb er ( a )

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ? /
4. Whether it needs to be circulated to other Benches of the Tribunal ? j

(Dudgeitient of the Bench delivered by
'Hon'ble Shri B.N. Dhoundiyal, nefnbBr(A)

The applicants, who came to CBI on deputatinri from the

Police forces of U,p, Haryana and Punjab and were later

absorbed in the organisation, hav/e filed this aptilicatinn

under SeCcig of the Administrative Tribunal '̂s Act of 'igSB,

praying that the orders fixing their pay at a level lower

than what they were drawing before absorption may be quashed

and their due pay scales may be given to tham, Thsy claim to

be Covered by the decision taken by the Bangalore Bench of

the Tribunal in application Mo.573-676 of 1986 decided on 30.9,88

in which it was held that pay fixation of the constables at

lower level than what they were drawing prior to absorption

is totally arbitrary.
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2, The table given below indicates the basic pay drawn

by the applicants at the time of absorption and that fixed

thereafter!

Wame of the applicant Basic pay drawn on Basic pay fixed
the date of after absorption
absorption

Rs, Rs,

1, Uirpal Singh,
Head Constable 474,00 387,00

2, Ram Singh,
Head Constable 620,00 470,00

3, Amar Singh,
Head Constable 585,00 435,00

4, Sher Singh,
Constable 555,00 405,00

5, Rad.hey Shy am,
Constable 570,00 420,00

6, Uas Dbv

Constable 600.00 459,50

7, Krishan Kumar,
Constable 540.00 390,00

8, Dagbir Singh,
Constable 570,00 411,00

3, The applicants claim that this reduction of basic pay

had adverse effect on their revised pay after the lUth Pay

Commission recommendations were implemented. In particular

they were being denied the benefit of 20^ increase in pay

subject to the minimum of Rs,75/- per month.

The relief sought by the applicants is that their pay

scales should be fixed in accordance with the judgement

given by the' Bangalore Bench of the Tribunal in applications
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Kb.673-676/86 decided on 30.9.88, Their pay scales be

revised --md all the benefits and the pay scales given to

similarly situated employees including the benefit of

increase of 20% in the basic pay or Rs.75/- whichever is

more. They have also dsmanded arrears and consequential

benefits,

5, In application i\bs, 672-576 of 1986, it was held by the

Bangalore Bench of this Tribunal that the order by which the

pay of the applicants had been fixed at a loiDerlevel than was

done at the beginning, was totally arbitrary and irrational.

The Bench had directed the respondents to regularise tha pay

of the applicants from time to time in accordance with the

earlier orders. The rati0, of the said judgement will apply

in the case of the applicants before us, who are also

similarly situated,

6, The respondents have admitted that the pay of the

constables working in CBI Bangalo-reBranch has already been

fixed in accordance with the Judgement given by the

Bangalore Bench of this Tribunals They also concede the^

point thst there should not be any discrimination in the '

matter of fixation of cay on permanent absorption in the CBI.

The matter has been referred to the Department of Personnel

and Training and their decision is awaited,

7, In the cnnspsctus of the facts and circumstances of this

case, we are of the opinion that it woulq be just and proper

to extend the benefits given by tfie Zludgement nf the

Bangalore Bench of the Tribunal to similarly situated constables

and Head Constables of C.B.I, also. We also note that this



-<5-

matter is under consideration in the Department of

Personnel and Training, liie, therefore, direct that

the orders for uniform application of the aforementioned

judgement for fi^ition of pay of all constables drawn
9

from State forces ^nd absorbed in the C.B.I. shall be

fixed by the Department of Personnel and Training as

expeditioUsly as possible but in no event later than

three months froni the date of receipt of this orders Let

a copy of this order be sent also to the Department of

Personnel and Training.

B, There shgll be no orders as to cost.

(3.M. DHnUNDIYAL)' (p.K. KARTHA)
riEPiBER'i'A) VICE CHAIRr'lAN(J)
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